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DD/ counsel appearing for the Applicant
DA@-UL} T UABpaa). M and Mr.R.C.Rath,learned Standing Ceunsel;
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Hear'! Mr.ReK.lenka,learned

be + .
j%lij—oé He Radhikamanl Bramha, has filed
£this OeA. U/S.19 of the Admin strative
Trilunals Act,l985;:;because no terminal

bene fits are being paid to her, following

the premature death of her son Naras:‘mgha%
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Bralma and no employment under rehabilitation
assistance scheme has been extended in‘faveur
of her grand son,It is the case of the
Applicant that ber sen N,Bratma (who was in
service of SE Railwzy at Bandamundid)became
sick and died prematurely on 2,6,1994,Tt is
the further case of the Applicant that
although she has placed on record all
required materials, the Respondents are,

by remaining calleus,not disburssing her ’
terminal benefits; nor providing a &

canpassionate employment to her grand son, -
1

It is the positive case of the Applicant
that the Respondents have not responded to
her in any manner,

In the aferesaid premises,
without waisting any time,this O.A. is
disposed of, at the admission stage,with
direction to the Respondents to treat
this O.A. as a representation of the
Applicant to the Respondents and pass
necessary consequential orders,within a
period of 90 days from the date of receipt
of a copy of this order,In order to
expedite the matter, the Respondents should
depute a Welfare Inspector te contact the
Applicant and collect infomation for
expeditious disposal of the matter in
issue, |

Send copies of this order,
alongwith copies of the OA jto the
Respondents and free copies of this

order be given to learned counsel for

the Applicant and Mr.R.C.Rath,learned ;%:
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